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Shri Warlor: In view of the fact that
our research institutes are only man-
ned by our own scientists may I
know whether any foreign scientists
also are being requisitioned for exa-
mining these highly sophisticated
hardware?

Shri A, M. Thomas:; In the first place,
it we view it from one aspect, it is
not advisable to associate foreign sci-
entists; if we view it from another as-
pect, foreign scientists may not be
prepared to come to our research es-
tablishment and part with their know-
how; so, there are limitations on both
sides.

Shri M. R, Krishna: May 1 know
whether all these items which have
been captured from the enemy have
been repaired in the defence work-
shops, and whether in regard to those
things which we agre not able to re-
pair for want of spare parts, the
Defence Ministry is trying to return
those things to America and UK and
get in return the equipment which we
are already using?

Shri A, M. Thomas: We have not
launched on any programme to repair
these vehicles, although the weapons
system is being closely studied by us.

Shri M. R. Krishna: What about the
replacement of those things which we
cannot repair? Can we not get some-
thing in return for fhem from Britain
and America?

Shri Hem Barua: May 1 know whe-
ther the attention of Government....
May I know whether

Mr, Speaker: I am listening.
hon. Member may continue.

The

Shri Harl Vishnu Kamath: The
Speaker's attention alone is not
enough, He wants Government’s at-
tention also,
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Shri Hem Barua: May I know whe-
ther the aftention of Government has
been drawn to a statement made by
President Ayub Khan very recently
that after a just solution of the Kash-
mir dispute, the two countries must
reduce their arms strength, and if so,
in that context, may I know whether
Governmment have tried to ascertain
from the Pakistani sources or from the
US sources the backlog of US arms
and ammunitions that Pakistan still
has in her possession?

Shri A, M. Thomas: In fact, our de-
fence preparedness has been program-
meq in the context of the Chinese
threat, so that we cannot relax in our
efforts at all. With regard to what
President Ayub said, I have not got
any specific information in order to
say either yes or no to the question.

Mr, Speaker: The Question Hour is
over. Shri Bagrl's question has been
transferred to the 25th; he does not

know it himself,

12.08 hrs,
SHorT NOTICE QUESTION

Paymest of Bonus by Private Coal
Mine Owners

8&N.Q. 8. Shri Indrajit Gupta:
Dr. Ranen Sen:
Shei Mohammad Elias:
Shri S. M. Banerjee:
Shri Daji:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether it is a fact that due to
the non-payment of the statutory
minimum Bonus of 4 per cent by most
of the private coal mine owners,
widespread agitations and unrest are
taking place in the mining areas;

(a) whether hunger strikes by
Miners' Trade Union Leaders and
workers have been launched all over
the country as a protest; and
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(c) what Government propose to do
to enforce compliance by the mine
owners of the provisions of the Pay-
ment of Bonug Act?

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri Shahnawas Khan):
(a) Letters have been received from
workers’ organisationsg functiohing in
collieries stating that bonus has not
been paid in terms of the Payment of
Bonus Act, 1965 and threatening to
take direct action in case the manage-
ments do not comply with the provi-
eions of the Act.

(b) According to available informa-
tion, Shri Kalyan Roy, General Sec-
retary, Indian Mine Workers’ Federa-
tion and one other retrenched work-
man of Bankola Colliery (Raniganj)
have gone on hunger strike with effect
from 2-3-1966. It hag also been re-
ported that Dr. Raj Bahadur Gaur,
President, Singareni Collieries Work-
ers’ Union (AITUC) went on hunger
strike from 1st to 3rd March, 1966 and
that Shri Shyamlal Valmik, Vice-
President of LN.T.U.C., Chandermatts,
MP. has been on fast from the 8th
March, 1966.

(c) Employers have been advised to
complcte payment of bonug to their
workmen by the 31st March, 1966,
tailing which necessary action will be
taken against them for contravening
the provisions of the Payment of
Bonus Act, 1965,

Dr. Ranen Sen: Complaints are made
by several trade unions belonging to
different Central trade union organi-
sations in regard to the relusal of the
coal mine-owners to act up to the
provisions of the Payment of Bonus
Act since last January, what was
Government doing for the last three
months to see that the mine-owners
did abide by the provisions of the sta-
tutory regulations passed a few months
back?

Shri Shahnawas Khan: The Indian
Mining Association had asked for ex-
tension ef veriod for payment s the
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bonus. The Chief Labour Commis-
sioner, the competent authority to give
extension, sanctioned extension till
31st Dec. 1965, Thereafter, the manage-
ments again came up to say that an
increase had been sanctioned in coal
prices from 24th December and they
had no time to ccllect’ it; therefore,
they wanted some more time, This
request was turned down, But later
on, they have been given an extension
upto 31st March. I am given to
understand that most of them have
agreed to make an all-out effort to
make the payment within this period.

Dr. Ranen Sen: Under section 10 of
the Payment of Bonus Act, the em-
ployers whether they are running
at a loss or not, have to pay 4 per cent
or Rs. 40, whichever js more. And
then, under gection 21 of the same Act,
if Government find that the employers
are not paying the bonus, they have
the authority to proceed under this
section to issue certificates so that the
worke:rs are enableq to realise the ar-
rears that are due to them. May I
know why, in spite of these clear sec-
tions in the Payment of Bonus Act,
the Government showed so much hesi-
tation and so much of a soft corner
for the employers who are defying and
violating the Payment of Bonus Act
passed in this House?

The Minister of Labour, Empioy-
ment and Rehabilitation (Shri Jagjivan
Ram): It is a fact that they have de-
layed the payment of bonus, but they
approached the Government for exten-
sion of time on the plea that the in-
crease in the price of coal incidental
to the payment of bonus was sanction-
ed only in December last and they had
not collected any money to pay the
bonus. They further approached the
Government that they were prepared
to spread over the payment of bonus
in four instalments, but the workers
were pot agreeable to accept that
When they approached me for this, I
told them that they could negotiate
with the workers’ organisations and if
the workers agreed to that, they could
make the payment as agreed to. When
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I was last month im the coal of coal, and as I have said, the
flelds, I collected the employers workers have granted this grace

and the workers to see whether any
amicable settlement can be achieved,
or any agreement that will be accept-
able to both the parties, can be
devised. The employers insisted that
they have not get the money to pay
the bonus. The total amount for the
collieries comes to about Rs. 2.5
crores. 1 advised them that they
should not consider the industry as a
whole. Let such units as are in a
position to pay the bonus pay their
workers, and let those who are not
in a position to pay the bonus face
the contequences under the Act.
Ultimately the employees, represen-
tatives of the unions agreed that if
they could make the payment of
bonus in full by the end of March,
no direct action would be taken by
them. As a matter of fact, no formal
extension has been given. This
grace period of one month has been,
so to say, granted by the workers
themselves. No mnotices have been
issued by the Regional Labour Com-
missioner calling for explanation from
the employers as to why they have
delayed the payment of the bonus.

Shri 8, M. Banerjee: I would like
to know whether it is a fact that
violation of sections 10 and 21 are
cognizable offences, and I want to
know why the Regional Labour
Commissioner or the Chief Labour
Commissioner had to wait for the
trade union leaders to go on a hunger
strike, whether belonging to INTUC
or AITUC, and why he did not pro-
ceed straightway to prosecution and
threatening of dire consequences,
auctioning their property etc. in
compliance with these provisions.

Shri Ranga: And then shut up the
mines and have unemployment.

Shri Jagjivan Ram: Several notices
have already been issued to the de-
faulting employers, and explanations
have been called from them. The
plea that they have urged is that
they were approaching the Govern-
ment for further increass in the price

period of one month, and the legal
consequences will follow after the
expiry of this one month.

Shri Prabhat Kar: In view of the
fact that section 10 is the only bene-
ficial section of the Bonus Act to
the workers, what steps do the
Government propose to take to see
that the minimum bonug at least is
paid? In every industry today, this
minimum of four per cent is mot
being paid, and a situation will be
created wherein they resort to hunger-
strikes. 31st December 1965 was the
last date given by the Chief Labour
Commissioner within which the bonus
should be given but no steps have
been taken against the employers
and the employers are not persuaded
to give it. Already, the NCDC has
paid the bonus; it is only the emp-
loyers in the private sector who are
complaining about the rise in the
price of coal and are not paying bonus
to the workers. What steps do the
Government propose to take, when
the NCDC has paid it and the other
private sector industries will not
pay?

Shri Jagjivan Ram: As I have said,
I have nothing to add. If, during
this grace period, they do not pay
the bonus, the legal consequences
will follow.

Shri A. P. Sharma: Prior to the
enactment of the Bonus Act, there
were less difficulties so far as the
workers were concerned in respect of
getting the bonus in the various
industries; perhaps they were nego-
tiating together and the employers
were made to pay bonus to the
workers. Now, may I know whether
it is not a fact that after enacting
the Bonus Act, this attitude of the
employers is compelling the workers
to resort to direct action, and so,
what specific action do the Govern-
ment propose to take against such
employers particularly in the pri-
vate sector, who are out to violate
the Bonus Act,
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Shri Jagjivan Ram: Perhaps the
hon. Member is confusing that in
certain industries bonus was being
paid by collective bargaining. In
certain industries, no bonus was being
paid under the Payment of Bonus
Act. The minimum of four per cent
is payab'e in all industries. Resis-
tance is heing put by the employers
no doubt in certain sectors where
bonus was not payable before the
passing cf the Payment of Bonus
Act, and they have to pay a mini-
mum of four per cent bonus. We have
been trying to bring the workers and
the employers to an agreement on
this point. Failing that, the legal
consequences as provided under the
Payment of Bonus Act will follow.

Dr. Ranen Sen: But why are you
taking so much time?
Mr. Speaker: Order, order.

Shri K. N. Pande: Could you look
to this side also, Sir?

Mr. Speaker: I am looking to all

gides.
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g g W 5 ag v g wrarfs
TR AR & AT fer /1Y A =90
%) 3 gl F a1 g & fygq A A
grr f& oo s & ¥ 100 A7
200 FFAFAT T8 FX G G a9 &
IS ®F

Shri K, N. Pande: In view of the
fact that this is not a complaint of
one or two coal mines, but this is
a general complaint in all the indus-
tries that the employers are delaying
payment of the minimum bonus on
the ground that they are in a process
to take up the matter to the Supreme
Court, in respect of the Provision
where they are required to pay bonus
even if there is a loss, and, if thai
is so, will the Minister think it pro-
per to convene a conference of both
the parties in order to solve the dis-
pute before the workers are compel-
led to resort to direct action?

Shri Jagjivan Ram: That is what
we have been doing. As a matter of
fact, in some industries bonus has
been paid; in others, the minimum
bonus has been offered, but the
workers have refused to accept the
minimum bonus; they say “we are
getting more and we should get it”
But where the matters are coming to
a head, the appropriate governments
are bringing the workers and the
employers together and are trying to
find out some solution which will be
acceptable to both the parties.

St TRAAT LT SV R
wfufran & gwaia Foo 4 FTAw
Y gigee § Afew W @ A
FTeaTs FCF &7 | & AT =g g
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T qq wr

ot wRiT T (F @A @
I T’ |
Shri P. R, Chakraverti: May I
know whether the Government has
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taken into account the fact that whe-
ther bonus is paid or not, the easy
process of enhanceGment of the price
of coal makes the colliery owners, al-
ways adamant in fulfilling the obli-
gations which they are called upon
to perform and if so whether gov-
ernment will make it clear to them
that a price reviewing committee will
be set up before there can be any
rise in coal price?

Shri Jagjivan Ram: That unfortu-
nately has been the practice that
whenever any benefit is granted to
the workers, a price increase has to
be given to the colliery owners to
compensate them for the increase in
the benefits to the employees.

Shri Warlor: In view of the fact
that the government have already
given concessions in price in Decem-
ber, itself and the only plea from
the mine-owners is they have not
collected it, what justification has
government got to agree to the argu-
ment of the mine-owners that they
will pay only after collecting it? Is
there any provision in the Act for
that?

Shri Jagjlvan Ram: Where from
does the hon. member conclude that
the government has agreed to that
argument? We have not agreed to
that argument.

=t TR ;& fadeq won
wigan g f greR ot fraw a9wh @ 9w
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Shri N. Sreckantan Nair: May I
know whether the government is
aware of the fact that the entire ques-
tion of bonus to workmep, in India in-
cluding those in coal mines and other
industries, is hanging in the balance
because more than a score of cases
have been taken to the respective
High Courts and many to the Supre-
me Court and these cases are being so-
delayed as to make it difficult for the
respective tribunals and State Govern-
ments to come to a decision of fore-
ing or inducing the employers to pay
the bonus? If so, will government
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see to it that the proceedings before
the Supreme Court are expedited by
the legal advisers of the government,
8o that the fundamental questions of
sections 10, 34 ang other sections invol-
ved are finally decided one way or
the other?

8hri Jagjivan Ram: It is a fact that
some employers are banking on this
that a number of cases are pending
betore the several High Courts and a
case is pending before the Supreme
Court also. It is fortunate that has
come to the Supreme Court, We are
taking al] possible steps to expedite
the decision of the Supreme Court.
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Strengthening of Links of Asam with
other Parts of the Country

*513. Shri Shree
Willl the Minister of
pleased ¢o state:

Narayan Das:
Defence be

(a) whether the question of increas-
ing, strengthening and  diversifying
physical links of Assam with other
parts of the country has been studied
from the defence point of view;

(b) if so, the result of such a gtudy;

(c) if not, whether the matter is
likely to be taken up in the near fu-
ture;

(d) whether the Government of
Assam have made any suggestions in
this regard; and

(e) if so, the important suggestions
made and the reaction of Government
thereto?

The Minister of Defence (Shri ¥. B
Chavan): (a) to (e). The question of
improving links between Assam and
other parts of the country has been
reviewed from time to time includ-
ing from the defence angle. As a
result, a number of projects relating
to road, rail, air and tele-communica-
tion links are either under way or are
under examination, Some suggestions
have been received from the Govern-
ment of Assam and these are under
examination. It will not be in public
interest to disclose details.

Diplomatic Relations with German
Democratic Republic

*514. Shri Narayan Reddy:
Shri Warior:
Shri Indrajit Gupta:
Shri Vasudevan Nair:
Shri Prabhat Kar:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri S. M. Banerjee:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:
8hri 8. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:





